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CENTRAL ADMINISTRATIVE TRIBUNAL
- KOLKATA BENCH, KOLKATA

" No. O.A. 350/01698/2016 | " Date of order: 17.1.2019

M.A. 350/00691/2017
Present Hon’ble Ms. Bidisha Banerjee, Judicial Member

Hon’ble Dr. Nandita Chatterjee, Administrative Member
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1. Union of India,
Through the Secretary to the
Govt. of India, ,
Ministry of Communications & IT,
Department of Posts,
Dak Bhawan,
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New Delhi - 110 001.

2. The Chief Postmaster General,
West Bengal Circle, ‘
Yogayog Bhawan,

P-36, C.R. Avenue,
Kolkata — 700 012.

3. The Post Master General,
North Bengal & Sikkim Region,
Siliguri,
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.. Respondents
For the Applicants . Mr. S.K. Dutta, Counsel
‘For the Respondents : Mr. P. Pramanik, Counsel
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ORDE R(Oral)

- Per Dr. Nandita Chatterjee, Administrative Member:

The instant Original Application has been filed as a sequel to; earlier O.A.
No. 350/2069/2015, primarily chaile.nging‘ the epeaking ordern issued in
compliance to the Tribunal's order in the aforementioned Original Application.
2. M.A. No. 350/00691-/2017, arising from the above mentioned Original
Application, has been 'ﬁled by the applicants stating tﬁerein that they have

common interest and common cause of actron and, hence would pray for liberty

for joint prosecution of gpe‘ ®ngmal’* Appllcatlorg :_:nge same “ig allowed and the
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representatlons of theF apphcants The representatmns“‘were duly ‘thereafter

dlsposed of bysa communlcatlon;d teds’06/04/2016 whe‘F'#ln the prayer of the

\l‘

appltcants were rejected matnIywem,gtt'leyf,greuncIr that the apphcants were not

o't

, -Casual Labourers and, bemg aggneved‘“the apphcants have. approached the

'Tnbunal in the second round of litigation.

Ld Counsel for the appllcants refers to a cnrcular dated 17.5.1989

‘ "-(Ah'nexure A-8 to the O.A.) issued by the Respondent authorities which provides

¢larification on Casual Labourers and Part time Casual Labourers stating therein
that all Daily Wagers are to be treated as-Casual Labourers and contends that

the speaking order of the 'respondent authorities failed to take this particular
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circular and the clarifications offered therein into account while rejectipg the claim
of the applicants.

Ld. Counsel for the applicants further sub‘mits that the applicahts would be
fairly satisfied if a direction is issued to the cottcerned respondent authorities to
re-examine their claim and pass a revised speaking order after examining the
- applicability of the Circular dated 17.5.1 9'89 thereto.

5. Ld. Counsel for the respondents does not object to further examination of
the claim of the applicants in terms-'-of-th'e‘Ci'rcuIar dated 17.5.1989.
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